191 Re. Police Lathi charge

[t Yo wivtaT)
g F F9F A 9 wEA AL 917
arf & Ig AR W0 f¥ AR
AT TTA% §, at #A GEw & @Y
faay #orT THEY SE-I2AT gL ZRIT |
At A TEIT  TEH TEwR g,
FIAH FAC UAA  fAumr  wEmer
Fo Am a1 femme @ w0
ot 9 & T2 I|F  FAT AW
TFNT GiAr arfEl, ag WY gw A )
ag 7 f5 aF sy faed qamry
frm &, 39% Wt FA-HNA AT
g &% g, fod adF @ g agdl
AR FG Wzt A% gAL
T ¥ fF ogEer B S
aeraTadfz vEgEE 1 INET AW F

ot ATIYAT wwry WY : I s
gaw & fam

-

sft @ro wHGT . TdT 3FT IIW §
faT, 3% Arwd & fae 71 3007 ¥ {90
IFI g §, T g AT K1 JT 70
g waar § 37 T & faa, ag A
a6a £ 3Er (R @iy @ § ooy
For § fwe fewwm w=ar | a0 @y
#ZT, §7 w2® F¥ 3gr (v giyAz
¥ Mo @7 ew 77 Awqi § IT Ui
& fo1, 3z g o & f=r a7 €

—_—

REFERENCE TO THE REPORTED

LATHI CHARGE BY POLICE ON

LOK DAL WORKERS IN MEERUT
ON THE 28TH JULY, 1980
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SHRI NARASINGHA PRASAD NANDA
(Orissa): Mr. Vice-Chair-man, Sir, should
you not direct the Treasury Benchi  to take
the proceedings Of the Horse a little more se-
riously? What do you notice? At least there
should be a direction from the Chair that h,

Treasury Benches should take the
proceedings a little more seriously.

THE VICE-C [AIRMAN (SHRI R. 8.
MORARKA): The Treasury Benches are
represented by the hon. Minister in the
House. How seriously they take or do not
take, it js not for the Chair to lot K into.

DR. BHAI MAHAVIR (Madhya Pradesh):
I wuld submit that this is not fair that h, Chair
should say that it is not his concern
how
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seriously  the proceedings of the

House are taken.

THE VICE-CHAIRMAN (SHRI R. R,
MORARKA): How seriously they take it.

DR. BHAI MAHAVIR: I would submit
with due respect that it is prime concern of
the Chair to see that the proceedings of the
House are given due consideration and are
properly attended to.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Air right.

THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Rameshwar Singhji, I am told
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you are permitted to make a Special Mention
only about the lathi charge in Meerut.
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THE VICE-CHAIRMAN (SHRI R. R.
MORARKA): Now pleas, come to the
point. You have got only three minutes.

SHRI NARASINGHA PRASAD
NANDA). H.,isnow in Baghpat.
He will take some time to come to

Meerut.
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THE VICE-CHAIRMAN (SHRI R
R. MORARKA): Three minuteg are
allowed for 5 Special Mention.
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THE VICE-CHAIRMAN (SHRI R. R.

MORARKA): Rameshwar  Singhji,
please conclude.
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THE VICE-CH VIRMAN (SHRI R.

R. MORARKA): Th, House stands
adjourned to mee , again at 2.30.

The House then adjourned for
lun h at forty-seven minutes F
ast gne of the clock.

Th, House rea, sembled after lunch at
thirty-three n jiutes past two of the clock,
The Vice-Chairman (Shri . Sawaisingh
Sisodia) in the Chair.
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PAPERS LAID ON THE TABLE—
contd.

Notification of the Ministry of
Finance (Department of Revenue) and
related Papers

SHRI MAGANBHAI BAROT: Mr.
Vice-Chairman, Sir, I beg to lay on the
Table, under section 159 of the Customs
Act, 1962, a copy (in English and Hindi)
of the Ministry of Finance (Department
of Revenue) Notification No. 154fF[ No.
347|1178-TRU (Pt.) dated the 29th July,
1980, together with ,n explanatory not,
thereon.

[Placed in Library. See No. LT-
1176|80].

SHRI SHIVA CHANDRA JHA
(Bihar): Why was it not included in the
list?

THE  VICE-CHAIRMAN  (SHRI
SAWAISINGH SISODIA); Discussion
on the Appropriation Bill continue.

THE APPROPRIATION (NO
BILL, 1980—contd.

SHRI V. B. RAJU (Andhra Pradesh)
Mr. Vice-Chairman, Sir, the Finance
Minister in his speech, had observed in
th, following manner:

"A, there is a great deal of inflationary

potential in the country, the prime
objective of our policy will be to
achieve price stability."

Mr. Vice-Chairman, Sir, th, Appro-
priation Bill should be examined
against this background and it should b,
seen ho,, far the amounts that are being
appropriated for various heads of
account will help in stabilising the price
structure. It is no use talking about
many things which w, may no* be able
to tackle or making any promises which
may not be fulfilled.



